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 The  only  thing  is,  it  is  misleading

 the  House  and  the  public  by  saying
 “newly  enacted,  1973."  They  have
 mentioned  the  date  of  the  enforce-
 ment  also,  aver  which  this  House  has
 not  given  any  finding.  The  Rajya
 Sabha  matter  is  over  now,  We  receive
 many  suggestions  from  lawyers’  asso.
 ciations,  from  the  public  organisations,
 and  while  the  Bill  is  pending,  by  say-
 ing  it  ag  already  enacted,  it  means
 they  are  creating  an  impression  that
 it  is  already  passed  and  they  need  not
 take  any  interest  in  it.  Till  the  last

 ‘stage,  people  have  got  the  right  to
 give  you  their  suggestions,  their

 opinions  and  advice  and  all  that,  If
 this  gces  out,  then  the  people  will  be
 unde:  the  impression  that  it  is  already
 passed,  So,  I  am  sending  it  to  the
 Privileges  Committee.

 SHRI  PILOO  MODY  (Godhra):
 This  is  too  small  a  matter,

 MR.  BPEAKER:  For  such  a  big  per-
 son,  this  is  too  small  a  matter  na
 doubt.  Now,  papers  to  be  laid.

 3.20  hrs.
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 STareEMENT  on  FLoop  SyruaTION  IN
 THE  CoUNTRY

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  BALGOVIND  VER-
 MA):  On  behalf  of  Dr.  हूं,  L.
 Rao,  I  beg  to  lay  on  the  Table  a
 supplementary  statement  (Hindj  and
 English  versions)  on  the  flood  situa-
 tion  in  the  country.  [Placed  in  Lib-
 rary.  See  No,  LT-553/73].
 NoTIFICATION  ETC.,  UNDER  A,  P.  Pan-
 CcHayaT  SAMITIS  AND  ZILLA  PARISHADS
 Act,  959  anp  AccounTs  or  THE  Com-
 MITTEE  FOR  THE  PURPOSE  OF  CONTROL-
 Inc  &  Sprervistyc  Exrertments  on

 ANIMALS,  BOMBAY  FoR  (1971-72
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  AGRICULTURE
 (PROF.  SHER  SINGH):  I  beg  to  lay

 on  the  Table—
 a  w  A  copy  of  Notification  No.

 Go.  Ms...  562  published  jn
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 Andhra  Pradesh  Gazette
 dated  the  26th  April,  4973
 making  certain  amendment
 to  the  Andhra  Pradesh  Pan-
 chayat  Samitis  and  Zila  Pari-
 shads  Services  (Classification,
 Control  and  Appeal)  Rules,
 980  under  sub-section  (2)  of
 section  69  of  the  Andhra  Pra-
 desh  Panchayat  Samithis  and
 Zilla  Parishads  Act,  959  read
 with  clause  (c)  (iii)  of  the

 ,Proclamation  dated  the  8th
 January,  I973  issued  by  the
 President  in  relation  to  the
 State  of  Andhra  Pradesh,  to.
 gether  with  an  explanatory
 note,

 (ii)  A  statement  showing  reasons
 for  delay  in  laying  the  above
 Notification.

 (ii)  A  statement  explaning  the
 reasons  for  not  laying  the
 Hindj  version  of  the  above
 Notification.  [Placed  in  Lib-
 rary.  See  No,  LT-554/73.]
 A  copy  of  the  Certified  Acco-
 unts  (Hindi  and  English  ver-
 sions)  of  the  Committee  for
 the  purpose  of  controlling
 and  supervising  Experiments
 on  Animals,  Bombay,  for  the
 year  97l-72  together  with  the
 Audit  Report  thereon,  under
 sub-rule  (4)  of  Rule  24  of
 the  Committee  for  Controll-
 ing  and  Supervising  Experi-
 ments  on  Animals  (Adminis-
 tration)  Rules,  1965.  [Placed
 in  Library.  See  No.  LT-555/
 73]

 SraTEMENTs  RE:  CORRECTION  OF  ANS-
 wER  70  U.S.Q.  No.  238  pr.  7-8-73  aND
 REASONS  FOR  DELAY  IN  CORRECTING  THE

 REPLY
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  I  beg  to  lay  on
 the  Table  two  statements  (Hindi  and
 English  versions),  (i)  correcting  the
 reply  given  on  the  7th  August,  973
 to  Unstarred  Question  No,  23i8  by
 Shri  Shashi  Bhushan  regarding  set-
 ting  up  of  hotel  and  fishing  industry
 by  foreign  monopolist  companies  and

 (2)


